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IN THE MATTER OF: - e
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V.K TYAGI ("h. No mppucqud'm
Mob: 92 1950303(
VERSUS
STATE OF UTTARAKHAND & ORS. ..RESPONDENT

AFFIDAVIT ON BEHALF OF CHIEF ENGINEER, IRRIGATION DEPARTMENT,
STATE OF UTTAR PRADESH, IN COMPLIANCE WITH THE ORDER DATED 08-08-
2024

| Gyan Prakash Srivastava aged about 55 years, S/o Shri Naval Kishore
Srivastava, Chief Engineer, state of Uttar Pradesh presently at Meerut, do
hereby most solemnly state and affirm as under;

1. | am the Chief Engineer, State of Uttar Pradesh and fully conversant with
the facts and circumstances of the present case. | affirm that this
affidavit is being filed by the Deponent in compliance of order dated
08.08.2024 of this Hon’ble Tribunal. It is further stated that Chief
Secretary, state of Uttar Pradesh has granted the requisite approval in
.~ the matter, and the same is being submitted in compliance with the
7 directions of this Hon’ble Tribunal.

2. At the outset, with the utmost respect it is submitted that all the officers
and authorities of the State of Uttar Pradesh have the highest respect
and regard to the orders passed by the Hon'ble Tribunal and duty bound
to fulfil the obligation which are assigned under the law and directions
passed by this Hon'ble Tribunal in true letter and spirit.
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That in the present Original Application 632/2022 V K Tyagi Vs State of
Uttrakhand & Ors the State of UP through Chief Secretary has impleaded
in the case as respondent no 7 by order of the Hon'ble NGT dated 05-07- -
2023.

It is submitted that the core issues involved in respect of State of Uttar
Pradesh is to remove the encroachment and to determine/demarcate
the flood plain of the river Solani falls in the territory of the State of
Uttar Pradesh or the segment under the control of State of UP.

It is respectfully submitted that the river Solani is the Interstate River
originates from district Sahahranpur in the State of UP and out falls in
river Ganga in district Muzafarnagar U.P comprising of total length 133
km. The river Solani having its length of 21.00 km. in district Saharanpur
of UP then it enters in Haridwar district of Uttrakhand State and majority
of its length about 72.00 km falls in the State of Uttrakhand, thereafter it
re-enters in the district Muzafarnagar in Uttar Pradesh and having its
length about 40.00 Km in district Muzafarnagar U.P. Thus only 61 Km
length of River Solani lies in UP out of 133 Km of total length.

That the operative part of the order dated 08.08.2024 of this Hon’ble

“.Tribunal has been mentioned below:

‘férder dated 08-08-2024

A “Para No 18- "In the circumstances, we permit both the State to complete

i

work of determination/demarcation of Flood Plain Zone of River Solani
with in the area, river flows in the both the States, by 30-09-2024 failing
which chief secretaries of both the States i.e., State of Uttrakhand and
State of Uttar Pradesh shall appear before Tribunal on the next date ".

It is important to submit that, the work of determination/ demarcation
of Flood plain zone of river Solani in the State of Uttrakhand is being
done by Jal Vigyan Khand, Irrigation research Institute Bahadrabad,
Roorkee, Hence the department of UP also has engaged the same
institute for the said purpose. To ascertain the flood plain zone, Survey
work has been carried out by the Department of Irrigation, U.P and has
given the cross sections of the river and other relevant data that is
essential for the determination of the Flood plain zone to the Jal Vigyan
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Khand, Irrigation Research Institute Bahadarabad Roorkee vide letter no )
1597, dated-20.07.2024 and letter no-1704, dated 21.09.2024. As per
the report of lIrrigation Research Institute vide letter No. 933, Dt.
30.09.2024 discharge data of Solani River in Saharanpur segment has
been, collected and in this stretch the determination/demarcation of -
flood plain zone is likely to be completed by 15.11.2024. As far as the
River stretch of Solani in Muzaffarnagar, concern survey work is in
progress and flood plain zoning is likely to be completed by 31.12.2024. )
True copy of vide letter no 1597, dated-20.07.2024 is attached herein as
ANNEXURE R1.

True copy of vide letter letter no-1704, dated 21.09.2024 is attached
herein as ANNEXURE R2.

True copy of vide letter No. 933, Dt. 30.09.2024 is attached herein as
ANNEXURE R3

7. It is expedient to mention that further efforts are being made to
complete the determination/demarcation of flood plain zone of River
Solani in the territory of Uttar Pradesh at the earliest, with the co-
ordination of Jal Vigyan Khand, Irrigation Research Institute Bahadrabad

Roorkee to expedite the progress.

_,:{s respectfully submitted that the Flood Plain Zone of River Solani in
h~e territory of State of Uttar Pradesh in districts Saharanpur and
c\b\/'IL'rzaffarnagar, which is under progress and will ensure the accuracy of
‘:}Iood Plain zone at 1:25 years and 1:100 years flood frequencies in
" compliance with the Hon'ble Tribunal's directives and likely to be

completed by 31.12.2024.

9. That the Irrigation Department of the State of Uttar Pradesh is fully
committed adhering to the directives of the Hon'ble Tribunal and
ensuring compliance.

10. | state that everything stated above has been stated by me in my official
capacity on and derived from the official records and | state that nothing
material has been concealed therefrom. Q

DPONENT
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ideatified by Shri.{on b ATk oA u ,,.kw Advocate
Made this affidavit before me oa [\ 2 UP Bar Council E. N. 3764/20
ot. a.m./p.m. Ch. No. 16, Zila Bar Building, Meerut
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ANNEXURE R3
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